
GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION

RAJYA SABHA
UNSTARRED QUESTION NO : 195

(TO BE ANSWERED ON THE 5th February 2024)
 

SETTING UP OF PILOT TRAINING INSTITUTE
 

 
Will the Minister of CIVIL AVIATION be pleased to state:-
 
(a) the details of Government recognized institutions imparting training to pilots
across the country
(b) whether Government proposes to establish more such institutions specially at
Kolhapur Airport of Maharashtra and if so, the details thereof and the steps taken
by Government in this regard
(c) whether any monitoring mechanism exists to oversee the functioning of pilot
training institutions
(d) if so, the details thereof and
(e) whether Government also proposes to lease non-operational air strips to the
pilot training colleges/institutions for the purpose of training of pilots and if so, the
details thereof, State/ UT-wise?
 

ANSWER
 
MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
 
 (GEN. (DR) V. K. SINGH (RETD))
 
 
(a) There are 36 Directorate General of Civil Aviation (DGCA) approved Flying
Training Organisations (FTO) in India. The list is attached as Annexure A.
 
(b) Currently, there is no proposal with Government for creation of FTO facility at
Kolhapur Airport.
 
In 2021, after a competitive bidding process, AAI awarded nine FTO slots at five
airports at Belagavi (Karnataka), Jalgaon (Maharashtra), Kalaburagi (Karnataka),
Khajuraho (Madhya Pradesh) and Lilabari (Assam).
 
In June 2022, 6 FTO slots were awarded by AAI at five airports namely: 2 slots at
Bhavnagar (Gujarat), and one each at Hubballi (Karnataka), Kadappa (Andhra
Pradesh), Kishangarh (Rajasthan) and Salem (Tamil Nadu).
 
(c) and (d) DGCA approves Flying Training Organisation for imparting training
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after fulfilment of Civil aviation Requirements Section 7 Series D Part i and
eligible organizations can apply for the same as per laid down procedure. FTOs
have to comply with laid down rules and regulations for initial approval and their
continuous operation.
 
As a part of DGCA oversight. it carries out surveillance to verify continued
compliance of requirements. During the oversight, if DGCA observes any
deficiency, it is pointed out to FTOs and corrective actions have to be carried out
accordingly.
 
(e) Currently, there is no proposal in Government to lease non-operational air strips
to the pilot training colleges/institutions for the purpose of training of pilots.
 

*****
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